
GOVERNMENT OF JAMMU AND KASHMIR
OEPARTMENT OF LAW, JUSTICE AND PARLIAMENTARY AFFAIRS

(Power Sectlon)Civil Secretariat
SrinagarrJammu

Notification
r

Jarnmu, the S\\ 3ung, 2625

S.O \S 1 .- ln exercise of the powers conferred under sub-section (1)
of sectionl4 of the Bharatiya Nagarik Suraksha Sanhita, ZO2g, the
Government hereby appoint Shri Kuldeep Kumar, Deputy Registrar
central Administrative Tribunal Jammu Bench, Jammu as Executive
Magistrate, who shall exercise all the powers of an Executive Magistrate
within his territorial jurisdiction of District Jammu.

By Order of the Government of Jammu and Kashmir

sdr-
(AchalSethi)

Commissioner/Secretary to the Government

No. LAWPoW[/Z2O?5-LO oated :- tS-oo - zozo

copy to the:-
1. Joint Secretary (JAK), Ministry ot Home Affairs, Government of tndia.
z. Divisional Commissioner, Jammu.

3. Deputy Registrar Central Administrative Tribunal Jammu Bench,
Jammu. This is with reference to letter No. No. 2-tl2O26-O6lEstt.l9Z2S
Dated 05-06-2026.

4. General Manager, Government Press, Jammu lor publication in an
extra ordinary issue of the Government Gazefte.

s. S.o. section, Department ol Law, Justice and Parliamentary Atfairs.
(w.7.s.c).

5. lncharge Website section
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